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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
PATNA BENCH, PATNA. 

O.A. No. 599 of 2005 

Date of order : September 1212005 

CORAM 
Hon'ble Shri Mantreshwar Jha, Member (A) 
Hon'ble Ms. Sadhna Srivastnva, Member (J) 

BhikariMistiy 
Vs. 

Union of India and ors. 

Counsel for the applicant : Shri Ajay Kuniar 
Counsel for the respondents: Shri A.A. Khan 

By Mantreshwar Jha, M ( A ):- 

Heard learned counsel for the parties. 

2. 	Dwing the course of arguments the learned counsel 

for the applicant submits that the. purpose of his application 

would be served if direction is given to the respondent No. 5, 

the Senior Accounts dfficer, Eastern Railway, Dhanbd to 

dispose of the representation at Annexure Al2, in the light of 

Annexure All, according to which he has been sanctioned 

/ 

revised pension at the rate of Rs. 22501- with effect from 



2 	 OA 599 of 2005 

1.1.1996. 

It is pointed out by the learned counsel for the 

applicant that there appears to be over-writing of words at 

Annexure All at page 9-10. It was pointed out that the 

respondents should be free to consider his representation on the 

basis of the appropriate order passed by them with regard to 

revision of his pension order so issued at Aimexiire All. The 

learned counsel for the respondents has no objection if direction 

is issued to the concerned respondents to consider the claim of 

the applicant and to pass appropriate order. 

After hearing both the parties, we are satisfied that 

the prayer of the applicant can be considered favourably. The 

respondent No. 5 1s , therefore, directed to consider the 

representation of the applicant filed by him on 8.5.2004, in the 

light of the order regarding revision of pension at Aimexure All, 

within a period of three months from the date of 

receipt/production of copy of the order, and, if it is found that 

the pension has indeed been revised to Rs. 2250/-, the same 

should be ordered to be paid to him accordingly. 



/ 
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5. 	The OA is, accordingly, disposed of without any 

orderasto costs. 
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